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INTRODUCDON 

I, the Chairman of the Standing Committee on Food, Civil Supplies 

and Public Distribution (2002) having been authorised by the Committee 

lo submit the Report on their behalf, pr<>sent this Fifteenth Report on 

Demands for Grants (2002-2003) relating to the Ministry of Consumer 

Affairs, FO(Jd and Public Distribution {Depo.rtment of Consumef Affairs). 

2. The Committee ei<amined/scrutiniz.ed. the detailed Demands for 

Grants (2002-2003) of the Ministry which were Laid on the Table of the 

House on 19th March, 2002. 

3. The Committee took evidence of the representatives of the 

Ministry of Consnmet Affairs, Food and Public Oistribulion (Department 

of Consumer Affairs) on 28~ March, 2002. 

4. The Committee wish to express their thanks lo the Officers uf 

the Ministry of Consumer Affairs, Food and Public Distribution 

(DePorhnent of Consumer Affairs) for placing before them detailed 

written notes on the subject and for furnishing the information to 

the Committee, desired in connection with the examination of the 

•ubject. 

5. The Report was considered and adopted by the Committee at 

t\1eir silting held on 11" April, 2002. 

6. For facility of reference and convenience, the Observations and 

Recommendations of the Committee have been printed in thkk type in 

the body of the Report. 

Now Ow-ii; 

12 .ApriJ, 2002 
22 C/ooitra, 1924 (Snko) 

DEVENPRA PRASADYADAV, 

C!ui. r111n ", 

Sln'1rli11g Co1non1'//<<' on /"00</, 

Cr1'il Supplies n11rl P11bJic Dis/r!l••tlo!I. 



PART I 

CHAfTER' 

INfRODUCTORY 

The Department of Consumer Affain; is entrusted with the functions 
of monitoring of prie1!s and availability of essential oommodities, control 
of futures trading and matters relating to regulation of Weight5 and 
Measure•, Standardization and Quality Control, Con•umer Protection 
and Integrated Management of Prices. In the field of Cooperation, the 
Ministry is responsible for Consumer Co-operative Schem,.. only. 

1.2 The Department has also the following attached and 
subordinate offices en~te<i with the r°"ponsibi\ity of implementation 
of polici"" laid dowu by the Covemmenl of India :-

{1) Weights and Measures Unit; 

(2} Forward Markets Commission; and 

(3) National T,..t House. 

1.3 The Department has administrative reaponsibility of the 
following Organisations functioning under the administrative control of 
the Ministry:-

(1) Bureau of Indian Standards (BIS); 

(2) National Consumer Disputes Re<iressa.l Commission 
<NCURO; 

(3) National Co-operative Conswners' Federation (NCCF); 

"' 
(4) Super Bazar, New Delhi. 

1.4 The details of the Budget Estimate and ReviRed Estim~te for 
(2001-2002) as well as Budget Estimates for (2002-2003) are as und~r:-



(Jn Crores of Rupees) 

Major (Budget 2001-2002) Revised (2001-2002) Budget U002-2003) 
Head 

Plan NM- Total H~d NM· ToW Head Non- T~> 
noo Plan '"" REVENUE SECTION 

Secretariat-&onomic Serv;us 3451 0.28 5.11 5.39 0.28 '·"' 5.78 0.20 5.57 '" Other Scientific Research "" 3.35 10.73 14.08 '"" 10.61 12.61 3.95 10.80 14.75 
Industries 2852 2.09 .. 2.09 '"' - '·" 0.45 ... '-" Civil Supplies 3456 3.40 33.19 36.59 3.40 31.S6 35.26 3.35 31.08 34.53 

°'°'"' ... ... .. . ... - ... . .. . .. ... 
VoOd 3.40 33.19 36.59 '·" 31.S6 35.26 3.45 31.08 34.53 

Other General Economic Servi""" "" 0.33 '·" 4.58 '·"' 3.97 '"' 0.33 4.03 4.36 " Total-Revenue Section 9.45 53.28 62.73 8.10 51.94 ..... 8.83 51.48 59.86 - .. - ... ... .. ... ... ... .. 
Vole'<! 9.45 53.28 62.73 8.10 51.94 60.04 '·" 51.48 59.86 

CAPITAL SECTION 
Capital Outlay on other 
Cl!lll!ral Economic Services 5475 ·1.70 - 1.70 '·" ... 1.97 '"' ... 1.22 
North Eastern Area 4552 0.70 - 0.70 0.70 ... '·"' '·" ... 0.55 
Loans for other General 
&onomic Services 7475 - - ... - 15.00 15.00 - '·"" 6.00 
Total-Capital Section '·" ... '·" 2.67 15.00 17.67 '·" '·"" 7.77 
Grand T~t.11 11.85 53.28 65.13 10.77 66.94 77.71 10.15 57.48 67.63 

"'""' .. ... . .. ... ... .. - - ... 
v ... 11.85 53.28 65.13 10.77 66.94 77.71 10.15 57.48 67.63 
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MAN 

(Rs. in <n>re) 
SCHEME (2000-2001) (2001-2002) 

"' BE ·-· %with %with BE "' Actual %with 3wi """'- - ..... Expendi- ·- ··~ diture - - ~ ..... - m~ .. , to BE 28.2.2002 to BE to RE 
lndumiu A: Mhterals 
(a) Con•umer Protection '·" 3.50 3.10 88.57 88.57 '·" '·" 1.46 42.94 42.94 
(b) Bureau of Indian Standards 1.60 '·" '" 100.00 57.14 1.94 1.94 '" 100.00 100.0 
(c) Contribution to the Quality 0.15 0.15 0.00 0.00 0.00 0.15 0.15 0.00 0.00 0.00 Council of India. 
(dl (i) Weights&: Measures 2.62 1.42 2.10 80.15 147.89 '" '" '·" 75.53 76.34 

(ii) Lumpsum Provision for 
NE Region including Sikkim 

050 1.00 0.21 42.00 21.00 O.?O 0.70 0.,, 7.14 7.14 

(e) Regulation of Markets 0.89 0.89 0.76 "·" 85.39 1.15 0.17 0.00 0.00 0.00 
(f) Information and Technology 0.24 0.24 0-'< 100.00 100.00 0.,. 0.28 0 • ., 21.43 21.43 
(g) National Test House - - - - - 3.35 2.00 1.16 "·" "-00 
(h) National Consumer Disputes - - - - - 0.00 0.27 0.27 - 100., Redressal Commission 

•fnduding authorisation for Rs. 1.39 crore issued in favour of DAYP, New Delhi. ''Including authorisation for Rs. 1.20 crore issued in favour of CPWD for construction of Laboratory building . ... Due to court case relating to land dispute, the amount of Rs. O.OS cmre earmarked for construction of laboratory building could nol be utilised. 

• 



NON-PLAN 
(Rs.in~) 

SCHEME (Z000-2lllll) (2001-2002) ....j RE •E ""'"' %with %with ... RE Ad<w ·--- ..,_ ..... Expendi- - -- - ffi~ ture upto ~ -roRE ro BE :28.2.2002 ro BE Oo RE 
,.......,.. 5.11 4.91 4.54 88.85 92.46 5.11 '"' 4.62 90.41 '4-00 

Forward Markets Commission 2.32 Z.32 1.68 72.41 "-" 2.59 2.53 1.74 67.18 "·" 
Weights&: Measures 1.43 1.38 l.(}7 74.83 77.54 1.52 1.31 0.94 61.84 71.76 

Consumer Protection Unit 0.13 0.13 0.10 76.92 76.92 0.14 0.14 (}.14 100.00 >00. • 
National Consumer Oi.Bputes 0 . ., O.M 0.,, 87.95 86.90 0.95 0.92 0.89 93.88 96.74 

Redressal Commission 

Contribution to International 0.14 0.13 0.11 78.57 84.62 0.14 0.13 0.10 71.43 76.92 

Organisation of Legal Metrology 

National Test House - - - - - 10.73 10.61 '-" 87.05 "·"' 
Na tiona l Agricultural eo.<>pe rative '" 25.00 25.00 1190.48 ""-"' 27.10 27.10 27.00 "-" "" Marketing Federation of India 

Project under Consumer '-"' ,_oo 0.74 37.00 37.00 5.00 '·" 0.,, 15.60 21.08 

Welfare Fund 

Loans to Super Bazar 0.00 8.00 11.00 137.50 0.00 15.00 15.00 100.00 



6 

1.7 Asked whether any amount allocated under Budget 
Eslilllilte/Revised Estimate in various heads has been diverted to other 
heads during the fl nancial year (2001-2002), the Ministry has furnished 
details of diversion ol funds and reaoons thereof as:-

" No. 

' ' (a) Major Head 
3456 Civil Sup-
plies 
03 Consumer Ois-
P"'"" Redressal 
Commission 
03.00.11 Domes-
tic Travel Ex-
pense.• 

Rs. 1.00 
Major Head 3475 
Other General 
Economic Ser-
vie<!S 
00.106 Regulation 
<>f Wl'1ghts & 
Measures 
!15 Weights & 
"'feasure• Unit 
05.00.12 fure1gn 
Travel Exp<lft•e• 

Rs 1.50 
Total Rs. 2.50 

Major Head 3475 
Other General 
Economic Ser-
vices 
O!J.798 Interna-
tional Co-opera-
Hon 

3 
Major Head 3456 Civil 
Supplies 
03 Consumer Dispuie. 
Redressal Commission 

03.00.13 office ex-
penses 

Rs. 2.SO 

Major Head 3456 Civil 
Supplies 
03 Consumer Disputes 
Redress•! Commission 
03.00.13 Office E~

penses 

(Rs. in Thou•ands) 

Reasons 

4 
The Nalional Con-
sumer Di•putes Red-
ressal Commission in-
curred an amount of 
Rs. 6.2-0 on the main-
lerulnce of official ft'lli. 
dence allotted to the 
Pre•ident, NCORC. 
The President, 
NCO RC is entitled for 
furnished residence, 
This accommDdation 
was lying unoccupied 
for a long time and 
was not unlivable. An 
amount of R•. 2.16 
lakhs was incurred 
on repairs/addilions/ 
alterations in the of-
fice chamber of the 
President, NCDRC 
and on repairs et<:. of 
Court dais. 

Two photocopier ma· 
chines were pur-
chased in replacement 
of old machines at a 
cost of Rs. 3.57 lakhs 



' 

' 

' 
03 Contribution to 
lnlerllattonal 
Organisalion of 
Legal Metrology 
03.00.~ Contri-
bution 
Rs. 1.20 

Major Head 3456 
Civil Supplies 
03 Consumer ms. 
putes Redressal 
Commission 
03.00.01 Salaries 
Rs. 7.00 

' 
' 

Rs. 1.20 

Major Head .\456 Civil 
Suppli ... 
03 Consumer Diopute• 
Redre5Sill Commission 
03.00.13 Office Ex-

""'"'"" Rs. 7.00 

Major Head 5475 5475-Capital Outlay 
Capilal Outlay on on other General Ero-
oth.er General F.ro- nomic Services. 
nomic Services 00.102 Civil Supplies 
00.12 Civil Sui"" 06 Regional Reference 
plies 06 Regional Standard Laboratory, 
Reference Stan- Faridabad 
dan:I Laboratory, 06.00.53 Major Works 
Faridahld 
06.00.52 Mach. & Rs. 15.00 
Equipment 
Rs. 15.00 

Major Head 5475 
CapiW Ou!Lly on 
other General E.ro-
nomic Servict'S 
00.102 Civil Sup--
plies 07 Regional 
Reference Stan-

5475-Capital Outlay 
on other General Eccr 
nomic Services. 
00.102 Civil Supplies 
10 Regional Referen<:<! 
Standard Laboratory, 
Ahrnedabad 

dord Loboratory, 10.00.52 Machiner~· & 
llhubaneshwar Equ1pn1~nl' 

07.00.53 M•jor 
\'.'ork' 
]{,, J.bO 

• 

The comtruction work 
of RRSL, Faridabad 
progressed at a fast 
pace requiring addi· 
tional funds for 
completion of the 
building. 

The amount has been 
diverted fur the pu,... 
chase of machinery 
and equipments in 
ccmnection with the 
modernis3ht>n of th~ 
RRSL, Ahrnedobo.J. 



' •• ' Major Head 5475 
Capital Outlay on 
other General f.tt>-
nornic Scrvkes 
00.102 Gvil SuP:" 
plies (fl Regi<>nal 
Reference Stan· 
dard Laboratory, 
Bhubaneshwar 
07.00.53 Major 
Works 
Rs. 22.00 

Revenue Section 
(Non-Plan) 
Major Head 3475 
Other General 
Economic Ser· 
vices 
(i) Regional Ref· 
erenct: Standard 
Laboratories 
06.00.13 Office 
Expen•e9 Rs. 1.10 
(iil r;n Indian In· 
stitut2 of Legal 
Metrol<ll':JI 
07.00.52.Machin· 
ery & &iuirments 

Ii.,, 2 40 
Total Rs. 3.50 

Major Head 3475 
Other General 
Economic Ser· 
vices 
07.789 Jnterna· 
tlonal Co-opera· 

""' 03 Contribution 
of International 
Organi9ation of 
Legal Metrology 
03.00.32 Contri· 
bution 
Rs. 75 

' 
' 5475-Capilill Outlay 

on other General Eco-
nomic Services. 
00.102 Civil Supplies 
(i) Regional Releren<'.e 
StandaT<i Lahoramry, 
8huban..,;hwa< 
07.00.52 Machinery & 
Equipments 
Rs. 7.00 
(ii) 06 ReKiona\ Refer-
ence Stanaard Labora· 
tory, FaridaNd 
06.00.53 Maj<>I" Works 

Rs. 15,00 
Total Rs. 22.00 

Revenue Section (Non-
Plan) 

Major Head 3475 Other 
General Eronornic Ser-
""""' 07 Indian Jnsti· 
tute of Legal Metrology 
07.00.13 Office E'"X-

P""" 

Rs. 3.50 

Major Hei\d. 3475 Othel" 
General Economic Ser--06. 106 RegulatiOI\ of 
Wei~ts h MeaSU?"8 
OS WeW.ts & Mea-
sures Onil 05.00.13 
Offi« Expenses 

Rs. 75 

• 
(i) The amount has 
be.in diverted for the 
purchase of mach;n-
ery and equipments in 
wnnection with the 
modemisation of the 
RRSL, Bhubaneshwar. 

(Ii) The amount has 
be@n diverted for the 
pul'cllase of machin· 
ery and equipments in 
<:On11ection with the 
modernisation of the 
RRSL, Fairidabad. 

Th.e Indian Institute of 
i..,;al Metrology ,.,. 
ct:ived an electricity 
bill for Rs. 12.00 la \tlui 
(approx.) Th.e savings 
available have been 
divertW to off;.,.. ex· 
renSf'S of IlLM, 
lW>chl !or making part 
rayment of the elec-
tricity bill 

This amount has been 
diverted to meet addi· 
ti(mal f'J<penditu:re in 
Office E.Xpenses. 



 



 



 



" 
2.2 'fhe BE •nd RE 12!101-2002) and BE (2002-2003) are as given 

l•elo>v:-

(In Crores of RuJ"'es) 

IJE (20111·2(X)2J RE (2001-2002) BE (2002-2003) 

'l"n Non· Tut.> I l't1n Non- Total Plan Non- To~1l 

l'l"n l'lan Plan 

.~ll 1.nq 4.4Y 3.40 1.0b 4.46 3.45 1.08 4.53 

Cnnsumer Courts and Fora 

2.3 The C"onsurner Protection Act, 1~86 (611 of 1986) is a milestone 
in the history of socio-economic legislation in the country. ll is one of 
lite "'"'t rrugrcsoivc and Ct>mprehensive pi"""" of legislation enacted for 
!he pr.,h•,·tinn of consumers. It is a unique piNe of legislation en.1c\ed 
for the pr"l<'Clion ol con,urner,_ It 1s a unique piece of legislation a• it 
prt1\'1de' a 'ep.irate thr~1<-li~r ,.,,.,,umcr dispute redre;,al •nachinery at 
the• natinn.11, 'tat<' and di,trict levels. The Act i• inlcndcd to provide 
,;mple, sp<>ed\' .ind inc~rcns1vc rcdres&>l of ~he consun1er' 11ricvonces. 

2.~ La't yeor, a total of 4R District fnro remained non-functional 
dt1<' to Jpl,1y in l1llin11 up of the vacant posts of President/Member<. The 
l''"'t;.,,, h,1, further deteriorated during the year 2001-2002 as nf now 
4Y ])i>lric·t Fur,1 ""' ll<>n-functional. State "·ise information regording 
funcl1onal/non-lunctiunol l)i>tri<t Fora is plac-ed at Annexure-A. 

Z.5 c·1,1rif~·ioi; the po5ilion, the Ministry in~ note furni~hed to 
th<" C0>11unitt<'<' has st.1ted that it is the responsibility of the Slate 
Co\'crnnlPnl to establish and effectively run the Slate Commission and 
J)i,lricl l-urum> uninterruptedly. However, the Central Government ha• 
!'>ct'n la~ing up lhc matter >v1th the State Governments/UT Administra-
ti<>ns fron1 time lu time at different levelb and different forums to fill 
up the vac.111cie> on time S<J "" t<> en>ure uninterrupted functioning of 
the con,umcr forums. f<>r example, sut>sequent !o the review of the 
fun>honin)l <1f the Coll•Um<'T forums in the Central Consumer Protection 
c·.,un<"il (('('I'll mcctin)l held in Nov~n•ber, 2000, the Minister for 
<.''"''""'''' Aff,,,,,, Fuod ,ind l'ublic Dislri~ution ha; taken ur the matter 
'''ith lhe <.'hj,.f ~1 in1<ler' on 5. 12.2000 to """""' that all the non-functional 



redressal agencies are made fully functional by filling up vacant posts. 
Similarly, Secretary, Consumer Affairs has taken up the matter with Chief 
Secretari,.. on 24.8.2001 as a follow up action of the Minister's letter and 
also conveying the deep ronC<Jrn of the Parliamentary Standing 
Committee of the Ministry expressed while examin;ng Demand for 
Grants, about the non-functional consumer forums and to ensure 
functioning of all lhe forums. The filling up of vacant post of !'resident/ 
Members is one of the agenda items kept for discussion in the Central 
Consun1er Protection Council meeting being held on 23.3.2002. Review 
of the functioning of the Consumer Fora including !he non-function~I 
forum.; was discussed in the recently held National Conference of the 
p,...sidents of the State Commissions and S...cretaries of the State 
Government on 9-10 February, 2002 al Vigyan Bhawan, New D<!lhi and 
impressed upon them to ensure that the forums are made functional 
immediately, among other things. 

2.6 The Ministry has furth~r otated that the matter regarding 
17 non-functional District Fora in Bihar has been taken up with the State 
Government and the State Gnvernn1cnt has given an a.suranC<J that these 
vacancies will be filled by the end of the month (Morch). 

2.7 When .tsked to explo1n the role of the Ministry in making 
the District Fora functional, the rep...,sentative of the Ministry stated 
during evidence ,_ 

"It was not my intention to say that it is not the responsibility 
of the Mini;try to 1nonitnr the functioning of the District 
Forum. 1 wo; only 'aying lhat the statutory responsibility has 
boen given to the Nahonal Comn1i<<ion. It i> also definitely 
the rcsponsibilily nf the Ministry to see that these arc 
functional. There is no doubt in 1!.'' 

2.8 Reg> rd ing d ,1t• of cases disposed within th c stipulated time 
limit, the Cornmitt"" have been informed that the <•mP ha< not been 
n1aintained by the l'\ationoll Co1nm1ssinn. 

2.~ The Ministry in • 'llbsequent reply furnished to the 
Com111ittee has stated that information regarding •lati;tic; of cases 
dispo:.ed off within ti111e li111it ;, at the moment not being maintained 
by the National Commission. <inrc the State Commissions and District 



" 
Forums were unable to maintain and provide such data due lo short.>ge 
of supporting •taff Howev~r, the need for maintaining such data was 
i1nprcssed "pon lhe participants in the Conference. It was also agree<! 
that ct11nputerization of consluner forums would greatly facilitate 
n1.1intenance of vita! sta!i5(ics by the consumer forums and collection of 
'uch infonnatinn from them The St•te Governments were requested 
during the Conference to provide computer facility to the State 
Comn1issions and District Forums. Computerization of all CTJn~umer 
forum• and in;tallation of factlilics {or onlinc transmission of data 
on disposal ol cases and other related matters would be a long term 
exercise. 

2.10 The Committee note with conum that despite the 
Govemment's assurance last year during the examination of 
Demand• for Grants that non-functional District Fora would be made 
functional, no sincere efforts have IM-en made by them In this n"gard. 
r,, fact the number of non·functional District Fora has increased 
than that of the last ye"ar This clearly shows that the Government 
did nnt take up !he is~ue in right earnest Another matter of grave 
concern for the Committee is that the National Commission is still 
not maintaining data regarding cases disposed of within the 
stipulated time. Though the Government have assured the 
Committee to take up the issue with the National Commission during 
the examination of the 'The Consumer Protection (Amendment) Bill, 
2001' nothing has been done so far in this ft'gard. The Committee, 
therefore. strongly recommend that the Government should 
vigorously persuade the State Governments to make these non-
functional Dl•trict Fora functional by filling the vacant post• of 
President and Members without further delay keeping in view the 
larger interest• of the consumers of the country. The Government 
should also ensure that the data of cases disposed of within the 
stipulated time is maintained by the National Commission at the 
earliest as has been Impressed upon by the participants in the 
National Conference of the Presidents of the Stale Commissions and 
Secretaries of Stale GnvernmenU and also assured by the 
Government during examination of the Conswner Protection 
(Amendment) Bill, 2001. For this, efforts should be made to link 
the Consumer Courts in a computer network "" that information 
is readily available to the consumer• for quick redttssal of thejr 
grievances. 



CHAPTER Ill 

CONSUMER COOPERATIVES 

Consumer Cooperatives have been playing a <ignificant role in the 
distribution of consumer goods, partirularly supply of essential 
consumer items at fair prices to the rural community, especially in the 
remote, inaccessible and hilly areas. The objective of consumer 
cooperatives has been to eliminate the middleman and to f'l'Olect the 
interest• of consumers. They have no profit n1otive a~ they buy goods 
in bulk from wholesalers and sell to consumers al rea•onable f'l'ices. The 
surplus, if any, 1~ distributed among the members as bonus on purchases 
or u,;ed for growth of the cooperatives. Consumer Cooperative• have 
received good deol ol support from the Government as they help In check 
ri<c in pri<'Cs ol consumer goods. 

The National Cooperative Consumers' Federlltion (NCCF) 

3.2 The National Co<>per•tive Consumers' Federation (NCCF) of 
India Ltd., New Delhi is the national level consumer cooperative society 
w'ith the entire country as its area of operation. It renders technical and 
promutional guidance and assistance for increasing operational and 
ntanagenal efficiency of the consumer cooper alive stores. The commercial 
operations ol the NCCF are undertaken through its Headquarters at 
New Delhi and 20 Branches with 10 depots located in variou• part• of 
the country. The •a!ient features of the NCCF are :-

Membei-ship 

Paid-up Share capital (Rs. Mill.) 

Share of Government (Rs. Mill.) 

·rota! S3les Turnov~r (l~s. Mill.) 

1999-2000 

'" 
194.21 

165.52 

3121.97 

2000-2001 

'" 
194.47 

l~_'i,'i2 

4()37_<1 

Profit/Loss (Rs. Mill.) (+) 2?.80 (+) 44.51J 
~~~~~~~~~ 



Outst11nding dut:11 

3.3 The Mi1ustry has furnished the following statement regard-
ing the position of outstonding dues recoverable from sundry debtors as 
on 30.9.2001 ;-

(Fig. in lakhs of Rs.) 

Ageing of outstanding 19911-99 1999-2000 2000-2001 2001-2002 

Below one Year 5710 6295 "" 4808 

l Year to 3 years 1447 "" '" '" 
3 years and above '" '" '" "" 
Toto] 7668 7638 9787 6201 

3.4 The Ministry has further stated that recoveries under 3 years 
and above involved 182 maior parties and about 200 sundry parties 
spread over 24 branches/sub-branches. During the year 2001-2002 
(upto 28.2.02), a sum ol R<. 50.34 lakh was reoovered as against dues of 
Rs. "47.66 lakh, which works out to 5.31 % of recoveries under this group. 
For the current year, the NCCF proposed to recover al least!:!% of total 
over-dues under this group. For this purpose, the target lor each branch/ 
sub-branch is worked out for implementation in the cunent year. On 

""quest, the Ministry had also intervened in 5 cases of major outstanding 
and a sum ol Rs. 37.00 lakh was recovered prior to MaKh, 2001. 

Yigilanet: Acfivitie11 

3.5 Asked to furnish the details regarding ptevenlive and 
curative activities taken by the federation to che<:k corruption, the 
Ministry has replied that workshops of preventive vigilance were being 
organized in oollahoration with Regional Institute of Cooperative 
Managements lor the benefit ol NCCF staff on regul~r basis. In addition 
to the above. Preventive Vigilance Manual had also been brought out and 
circulated to al!, containing guidelines to he followed while oonducting 
business operations. Regular inspections were also conducted by 
Vigil~nce. Besides, the major transactions were also checked and 



inspected by the nodal officers and internal auditors. With the revised 
>ourcing policy for purchase of items required by the Government 
departments, the cases of irregularities had <:<1me down substantially. 

3.b Asked whether higher officers of NCCF have been found 
involving in irregularities, tlte Ministry has rephed in the affirn1alive and 
•lated that the officers tound guilty m the enquiry conducted by the 
Government of India (Department of Consumer Affairs) have been served 
with charge-sheets/show cause notices and that further actinn will be 
taken on receipt of replies from thrnt . 

. '>arvapriya Scheme 

3.7 A new S<:heme wa> launched in July, 2000 under the name 
'S,lrvapriya" meaning "dear t" all"" for distribution of II selected item• 
of consun1er goud' for the benefit of the consumers, 'fhe NCCF is the 
nodal agency for thi• scheme. The scheme envisages distribution of 
11 selected item< of con,umer gond; tn t>enefit the lower income group 
and those hving 111 the rural area. The 11 items thus identified include 
sail, lea. four variehe• of pulses, edible oils. toilet soap, detergrnl rake. 
e•erci<e note book< and toothpo,tc which ,,re proposed to be di•tributcd 
through the fair price outlets 'nd also other retail units of State c;,.;1 
Supplic; Corporation< ond Conper•li\'e> throughout lhc coun!rv. The 
State Civil Supphe• Tlcpartn1rnts in different ~tales have lo ensure 
,1vailabilily in accordance '"ith the demand and make arr.1ngcrnent for 
d1stnbuhon of thc<c ilc111s ;,, lhr State. TI1e ><:heme 1s vol un!ary and does 
not involve any c;ovcrnnlct\I subsidy. The ;tructurc of pricing of the 
con1nlodilies propo<"<I hl be handled under the scheme i< given 1n the 
A1111c,urc 'R'. 

3 b '[he ~\1,,islry h•• further stated that Sarvapr1;-o <;,h,•n1c· ''·'' 
ln <>pcral1on on the Sl.ol<•< of Ra1a•lha11, Tripura, 11.,n.•<h,11 l'r.1<1,·,h . 

. \ 1.1h.1 "''htra 1und,·1 I l)~ '· J lie• ~.1r\ apo 1\" ~ch<"n><• ,,. ,, , l" un. h<". I "' lul\ , 
JllLJ(!. A Si.l!c111eu! ind•<alnl~ lhe slt>ck.; ,uppl1eJ "'' "" 2H.'.:.~(lll" ,, 
un,]o,,·J 1n AllUc'''"'' <' 



" 
3.9 Giving reasons for delay in the impl.,.,,entation of the 

Scheme, the Ministry has stated that th" m;iin difficalty in lmplemen· 
talion of the Sarvapnya Scheme wa• that neither the State Governments 
nor lhe State Agencies want to involve their funds. The scheme was not 
run on profit basis and as such NCCF was unable to provide any 
credit facility. The other difficulty was that the functionaries at retail 
level •uch as Fair Price Shops, outlets of State Civil Supplies, Corporation 
and cooperative outlets we"' habituated in selling subsidized items 
and were not interested to sell low margin introduced under 
"Sarvapriya" Scheme. Besides it was noticed that some States were having 
similar "chemes for supply of sele.:ted items of daily use through the 
•aid outlets. 

3 10 The Committee wanted to knnw whether addition of subsidy 
clenient h.1s been 111ven a thought or whether the Govemment h,1J 
adopted any special strategy to improve the performance of the scheme, 
the C.overnment in a subsequent note furnished lo the Committee has 
stated that at the ume of launching of the Sarvapriya &heme, it had made 
clear !hat no subsidy would be provided for the Sarvapriya Scheme. The 
objective of the scheme wa< to eliminate middlemen by proruring 
csscnti,1l items directly from the first sources of supply and to provide 
these items to common consumers al reasonable rates. NCCF was 
.1ppointed as the nod~I agency for procurement of essential commodities 
fro•n th~ 1nanufaclurers and distribution was the State responsibility in 
"'''xiation with their State Agencies. The FPS through whom food grains 
and 'ugar wert" "old at subsidized rates, did not show much interest in 
the Sarvapria Schc1nc. As the >Cherne is voluntary and not for profit, the 
C~ntral Go•·ernment can only persuade the State Governments to 
implement the &heme and the Slate Governments had been repeatedly 
requested for the same. NCCF had also approached the Stale 
Government> individually. Recently, tl1e Board of Directors of NCCF had 
.,ked il' n1embers to pursue with the State Governments at appropriate 
]e,•el for successful intplcmcntation of lhe scheme. 

3.11 The Comrnlltt!e are concerned to note the Involvement 
of higher officers of NCCF in reported inegularltie&. The Committee 



have ~n informed that the guilty officers have been served with 
charge sheets/show cause notices after the inquiry conducted by th~ 
Govemmenl. The Committee are of the opinion !hill the Government 
should lake immediate steps lo diopose of the cases of Irregularities 
at the earliest and the amounts embezz:led, if any, by the guilty 
officers should be recovered without Joss of time. The Commitlee 
would also like to have the details of these cases along with the 
penalties imposed npon the gullty 

3.12 The Committee take not of the fact that though the 
position of the out-standing dues recoverable from sundry debtors 
have improved in the year 2001-2002 from !hat of last year, Rs. 6201 
lakh still remains to be recovered and that part of the outstanding 
dues is more than 3 years old. The Committee, therefore strongly 
urge the Government to make special efforts realiu the out-standing 
dues at the earliest which will also enable the federation lo make 
itself financially strong 

3.13 The Committee note that Sarvapriya Scheme was 
launched in July, 2000 for distribution of 11 selected items nf 
consumer goods to benefit tile lower income groups and tho•e living 
in rural areas. The scheme, h"owever, could not make much headway 
except in the State• of Raja•lhan, Tripura, Himachal Pradesh and 
Mahara•hlra The rea-.ons given by the Government in non-
implementalion of !he scheme in other States that the Slate 
Governmenls/State Agencie$ do not want to involve their funds is 
not sati•fying to the Committee. The Committee's experience in this 
regard has been different. During their study visit to Andaman and 
Nicobar Islands, the Committee were informed that neither from 
the Central Government nor from NCCF w•• any attempt made IO 
l~unch the scheme in the !>lands It was on the insi&tence of the 
(_'ommitte<' that the Gnv~rnment nf Andman and Nicobar Island• 
placed an nrder in Uecember, 2001 for supply of goods lo NCCF 
Keeping in view this fact, this Committee strongly recommend the 



Government to makr •incere ffforU in MOl'dinatlon with SWe 

Government• to make the &eheme • suc«M. For this, the 

Government should re-think over alloatlon of subsidy for running 

the scheme :u ii eaten to the needs of th• people bl'longing to 

lower inco...., group11 and those living in rePt<>te and rural areu. The 

Committee may bl' apprlied of the steps taken and progre1111 made 

in this regard. 

The Cooperative Store Ltd. (Super Bazar, New Delhi) 

3.14 The Cooper~tive Store Ltd., popularly known as Super Bazar, 

was originally regi,tered in 1966 under the Bombay Cooperative Societies 

Act (}q25) as extended to the Union Territory of Delhi. It was set up in 

the wake of the devaluation of the rupee and the steep rl'"' in prices of 

es•ential and seor"' cunsumption commodities. In January, 1996. it was 

registered under the Multi State Cooperatiws S<>cietie• Act 1984. Super 

Bazar has Men running 152 retail outlets in the capital of which 4 are 

located in Noida (U.P.) 

3.15 The saln tum!lver of Super Bazar ¥.'as Rs. 13654.73 lakh in 

1'1'15-96 with a net profit of Rs. 26.bl ]akh. The turnover declined 

continuously from 1997-98 onwards and reached the level of Rs. 3713 

lakh by the end of year 2000-2001. Super Baier started incurring losses 

from 19<J6..97 onwa...:ls. The accumulated losses of Super Baur an! Ro. 

3928 lakh. "rhf main reaoons for the losses in Suf"'r Baur could be 

attributed to the fDllowing factor.I :-

(o) Excess number of employees and disproportionate wage bill 

in CDmparisDn to its volume of busine••; 

(b) Inadequacy of working capital; 

(c) Non-recovery of outstanding amount agoin;t sale• made in 

the post; ond 

(d) Tncreose in the level of fixed coot and wage bills. 
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name of the branch is not enlered into account books. Bui attru:ints of 
branches are maintained to "°me extent and are also audited. 

leasing of parl of Super Bazar lo priv4/e org..ru-titnU 

3.24 The Ministry has stated that the Hon'ble Standing Cwruniltee 
was informed about the 10 cases wherein a part of Super Bazar had been 
leased out/given on contract to private parties. This was ba.•l'd on the 
information available at that time. Further exilmination revealed th;,t 
besides these ca~es, some other premises were a!w leased out and given 
un contract to private parties. Thet1e have been given on lease/contract 
to the private parti8 prior to 1970 and most of premises were given 
in Connaught Place, !NA and Patel Nagar regional distribution <'.l'ntrff. 
Some parties had left out while there were court c;ises against some other 
parties who had not vacated the premises within the time limit. 
Accordingly, this question was being replied to on the basis of latest 
available information. It was aloo added that the record of the Super 
&zar were in very b;td oonditinn and the inform;otlon was not fully 
reliable. The det.ailed information i• attached al Annexure 'E'. 

3.25 When asked whether the approval of the Board of Director 
was taken before leasing the property to Super Bazar lo private parlia, 
the Ministry has stated that the old rcrords shows that in some cases 
approval of the Board of Director'S was taken. Due to paw:ity of time 
inv,,,.tigalion could not be completed. 

3.26 The Mini»try has informed the Cmnmlttee that irregularities 
committed in Super Dozar by its management and staff are being probed 
by the Central Bureau of Investigation (CBI). On 7th February, 2002, the 
CBI w.1s requested lo get the inquiry e<>ndud.-d into the alleged 
irregularities in seven c.:ises. A brief of these seven cases is under ,_ 

I. Purchase of inferior quality of pulses without the approval 
of the Quality Testing Laboratory of the Super Bazar. 

1. Placing of bulk order'S of pulses on the eve of reduction in 
e~cise duty. 



3. Out of tum p.ayments to the •uppliers by the then Chainnan, 
SuP"r llilz:ar Without any proP"r procedure. 

4. Purcha'e of inferior quality of potatoes resettling in losses 
lo Super Bazar without any proP"r procedure. 

5. Allowing a priva1• trader (M/s. BIPS System Ltd.,) to open 
shop in the Super B,1zar, New Delhi. 

6. fm:gularities in the purchase of spices at higher rat"" than 

quoted by the NCCF. 

7. Irregularities in the award of contract to Mis. V.V. 
Construction by Super Bazar to construct uSant Longowal 
Tower" in Rajendra Place. 

3.27 In the first case, CBI had recommended major penalties 
proceeding against Shri S.K. Sharma, Assistant Manager (Purchase). Since 
other o/fi<:er.</office bearers found responsible fnr !apses had left service 
or demitted office, CBI did not rerommend action against them. Jn the 
<even!h case, the CBI has registered first information report and RC 

against Shri S.S. Dhuri, former Chairman, Shri H.S. Josh, Shri J.S. Sindhu 
and other for attempt to commit criminal misconduct to cause benefit 
lo M/s. V.V. Construction Comp.any. The remaining case• had b""n 
dropped by CBJ. 

3.28 The Minis!r}" has slated that the Vigilance Department of 

Super Razor has three cases of embezzlement but no property has been 
attached for recovery of amount embezzled. The Vigilance Department 

of the SuP"r Rauir is di•posing of the cases against concerned officer 
•t earliest pos•ihle. Di•ro••I of ca<e.• is also regularly reviewed in 
quarterly m.ctings lakcn by the Secretary, Department of Consumer 
A/fairs. 

3.29 As n:-gard• recovery from the Directors found guilty hr the 
Central Registrar <>f Cooperative Socitics (CRCS) under Section 69 of Multi 
Stale Couperativc Societies Act, 1984. The Ministry has slated that the 



ca•es have bttn furwaJded to concerned District Collectors for recovery 
in the form of out•tanding "'venue. 

3.30 The Conunillee are deeply aggrieved over the oorry stale 
of affain ill the Super Baur which was esboolished with the sole 
objective of fair and better trade practices to cot'ilain the rising tte ... d 
of price• in the market and lo provide commOOitie• at reasonable 
prices. Super Bazar has virtually failed due lo managerial 
inefficiencies and mismanagement. It gained profit till 1\l'!IS and after 
that it suffered IOSSC's totalling to Rs- 62.96 crore till date. Last year 
the liability of Super Baur was 32.79 crore Thus, ill a year the 
liabilities haw almo•t doubled and the Ministry have remained a 
silent spectator. The Mini•lry instead of taking coml'ctive steps, have 
rather been shirking their respo11•ihilities on one pretext or the other. 
In the opinion of the Cnmmitlee the affairs in Super Bazar resulted 
in misu.., of public money which <:<1uld have been avoided The 
Committee, therefore, strongly recommend that the Government 
•h<>uld accord top pr;<><ity for settling the issues of Sup.:r Bazar in 
right eamesl by exploring all possible alletnali>·es or should come 
fotward with a revival package for running the Branches of 
Super Bazar Jn case the Mini•try find it difficult to <:<1pe with the 
problems of Super Bazar, they should reach some d..,cision in regard 
to running of Super Bazar al the earliest •o that the risjng trend 
in liabilities should immediately he checked and public money could 
be saved. 

3.31 The Committee cannot but dismay over the reply 
furnished by the Ministry regarding leaoing of propei:ty of Super 
Bazar to Private Bodies and that recortl of the Super Bazar are in 
bad condition and that the information ls not fully reliable. The 
Committee fail lo understand as to why and how the matter WaJi 
not brought t<> the notice of the Government earlier and no action 
5eems lo have been taken by the Government in this regard. This 
is a very serions lapoe on the part of !he then Managing Directors 
and Senior Officers <>f Super Bazar and the role of vested interest• 
in this regard can also not be ruled out. The Committee, therefore, 



Vl'ry strongly tteommend that a thorough invl'otigation should be 
conducted in the whole affairs and the officers responsible for 
maintaining the ttcords should be booked without further !OS$ of 
time For this, thl' matter should immediately be ttfl'rn!d to CBI 
as Wl'll as Central Rl'gistrar of Cooperativl' Societies. Steps taken 
in thio ttgard should be communicated to the Committee within 
3 months lhne. 



CHAYrER IV 

BUREAU OF INDIAN STANDARDS (BIS) 

Major Head - 2852 

The Hureau of Indian Standards Wa$ set up as a •tatutory 

organisation under the Bureau of lndt.n Standard• Act, 1986 taking over 

the as...ets and liabilities of the Indian Standards Institution (ISO, which 

had started functioning in theyeor 1947with Headquarteni al New Delhi. 

It has a network of five regional offices, 19' branch offices, S inspection 

offices and 8 laboratories which act as effective link between BIS, 

Governmen~ industry and consumers. 

4.2 The HE and RE (2001-2002) and BE (2002-2003) are as given 

below:-

(In crore of Rupees) 

BE (2001-2002) RE (2001-2002) BE (2002-2003) 

Plan '·"' 2.09 0.45 

Non-plan - - -

Total '"' 2.09 0.45 

4.3 The Ministry has informed the Committee that in the last 

three years, the following numl>er _of samples were te•ted in BIS 

laboratories. 

1998-99 ~838 

1999-2000 27697 

2000-2001 28407 

27 



" 
In the current year 28598 samples have been tested upto 28 

Febtllilry, 2002. 

The average incidence of non-conformance as observed al 
laboratory level is as follows :-

153 approx. 

Electrical field 203 approx. 

Chemical field 103 approx. 

ln case the s.>mples do not m""I the requirement of the relevant 
standards, BIS takes action as per the provisions of BIS (Certification) 
Regulations, 1988 such as Stop Markehng Cancellation of licences ek. 

4.4 The Committee asked during official evidence whether the 
Government is s•ti~ficd with the perforn1ance of BIB and the reasons fur 
the sta!ic number of samples ch"<'ked over the y~ars. The representative 
of the Ministry stated : 

"The P"rformance of BIS in so far as checking of samples 
is concerned is monitwed through independent quality 
assurance checks conducted by the Quality Assurance Cell 
in BIS laboratories who conduol cross <hecks of about 5% 
s..mplcs. Further, major BIS laboratories have been acrredited 
by National Accreditation Board foe Testing and Calibration 
l..aboratorie• (NABL), working under the aegis of DepMtment 
of Soience and Technology for more than three years. As per 
their pr"""<lure, NABL <onduots periodU, surveillanoe audits 
on an independent basis to a!l8('S!I the continued performan<e 
of BIS Laboratories and which have ~ found generally 
satisfactory." 

.J.5 The representative of the Minislry further stated :-

"The number of sample• in BIS laburatorieo have remained 
static during the past three vea1• because the deploy~d 



strength of testing personnel in BIS has been continuously 
deoreasing due to retirements etc. without any fresh 
rttruilment. The overall oanotioned strength of Testing 
personnel in the ranks of Ttthnical Assistant, Senior 
Te<hnical Assistant and Technioal Supervisor (officials who 
perform actual testing) over the l""t thrtt years as against 
a ""nctinned str<!ngth of 214, is as follows : 

Sanctioned 1998-1999 1999-2000 2000-2001 

"' '" '" "" 
It is given for information that testing of samples is 
dependent upon available man-hours. However, despite the 
depleting manpower BIS has strived lo maintain the testing 
of more or less s.ame nwnber of samples over the years by 
continuous monitoring. 

The average incidences of non-conformance al laboratory 
level indicates general trends observed during the years 
based on experience. The Laboratories report only observed 
values and the test reports do not directly conclude 
conformance or non-conformance of the samples, which is 
determined at the user end.H 

4.6 In July, 2001 the Govemment had informed the Committee 
that BIS had formulated a series of Indian Standards in the field of earth-
quake engineering pertaining to design and construction of earthquake 
resistant structures and that the formulation of Indian Standards on 
Recommendations and guidelines on Planning. Design and Construction 
of Cyclone Resistant structures was under pro<""5. The Government had 
further stated that State GovemmenlS were advised to modify their 
e>cisting building by-laws in May, 1998. 

4.1 Asked, how many State Governments have modified their 
building bye-laws as per advice given by the Ministry of Consumer 



Affairs, Food and Public Distribution in May, 1998 and whether such 
advice was compulsory orvoluntory, the Minisll'y in a written reply has 
stated that the building Bye-laws are covered by the National Building 
Code of India (NBC). NBC has been formuloted to secve as a model for 
adoption by municipal corporation, municipalitie• and various local 
bodies and other construction departments such as PWDs etc. of different 
States. The provisions of NBC are voluntary in nature. 

4.8 The Ministry has further added that Housing is a State 
subject and enactment of suitable leglslotion on building regulations et<:-
thus fall under the purview of the State Government. However, Union 
Government Ministry of Urban Develnpmcnl and l'overty Alleviotion has 
been pursuing with the S!ale Governments to adopt Techno-l.egal Regime 
involving amendments and revision of building hy,,._laws and regulations 
to ensure earthquake ""'istant construction of Buildi"8• and houses. The 
Government of Chandig:irh, Delhi and Gujarat have amended their 
building by,,...laws incorporating features for disaster resistant eonstruc-
tion. Government of Andhra Pradesh, Madhya Pradesh, Punjab, 
R;ijasthan, Tamil Nadu, and Utt.or l'radesh have initiated actions in terms 
of OOlllltltuting Committees for framing recommendations as also 
prepanngromprehensive bllll'-print for habitat 8alety in disaster prone 
areas. 

4.9 Asked about the reasons for non-observance of National 
Building Code of India (NBC) by States other than Chandigarh, Delhi 
and Gujarat and whether GoV<!rnment has given • thought to make the 
provision~ mandatory for al! the States, the lotter in its po•t evidence 
reply has stated that BIS has formulated the National Building Code 
(NilC) of lndia which is voluntary in nature and is intended to serve as 
a model for adoption by Central Government and State Governments 
Amendment of Building Bye-laws a~ per the provisions of NBC is totally 
the responsibility of State Governments. The matter was taken up with 
the Ministry of Urban Development and Poverty Alleviation who h~d 
inlorrned that the recommendations for the observance of the National 
Building Code were communicated to all the Stales/UT Governnients. 
Only Governments of Chandigarh, Delhi and Gujarat have amended their 



building bye-laws incorporating features for disaster n'Sistant construc-
tion and the Govcmtnents of Andhra Prade•h, Madhya Pradesh, Punjab, 
Rajasthan, Tamil Nadu and Uttar Pradesh have initiated action• in this 
regard. The Ministry of Urhan Development and Poverty Alleviation have 
reminded the remaining States and UT Governmen~• to take appropriate 
action in Lhis regard. The matter is being pursued with the State 
Governments by the Ministry of Urhan Development and Poverty 
Alleviation. 

4.10 The Committe<: note with cona:m that BIS has not been 
able to achieve Its objtttive which ls clear from the fact that the 
market is overHowing with spurious goods and that tDD, bearing ISi 
mark•. The Government have not been able to addreu this proble"' 
in view of the fact that the percentage of incidence of non-conformity 
of samples tested by BIS laboratories for the laot 3 years has 
n:mained 5latic. The reason5 given by the Ministry such as decreaoing 
number of testing personnel are not convincing lo the Committee, 
keeping ;., view the fact that the ordinary consumer is cheated day 
by day. The asserll<>n of the Government that laboratory reporls do 
not directly c<>nclude conformity or non-confonnity of the •amples 
which is detennined at the user's end clearly contradicts the very 
purpose of existence of BIS which acts as an effective link among 
!he Government, industry and consumers. The Committee therefore, 
very strongly urge the Government to take the issue with BIS for 
testing a larger number of samples oo that consumers are not cheated. 
For this, more testing personnel may be deployed. The Government 
should al!ID take the issue with the Department of Science aod 
Technology fnr deploying machines using the !ates! technology in 
their laboratories. 

4.11 As regards non-observance of National Building Code of 

India (NBC) by lhe Stale Governments, the Ministry should take 
up the matter with the Ministry of Urban Development and Poverty 

Alleviation oo that State Govemments are vigorously pursued lo 
ob•etve the NBC which in tum will s.ave the lives of millions at 
the time of a<:currenn> of disaslen such "" earthquake. 



CHAPm< V 

REGULATION OF WEIGHTS AND MEASURES 

Major Head - 3475 

Weights and Measures Laws form the basis of commercial 
transaction in any civ;Jized society. To ensure accuracy of measurement 
in such traMaction, the Govemm"'lt has enacted two legislations namely, 
the Standards of Weights ;ind Measure& Act, 1976 and Standards of 
Weights and Measures (Enfo=menl) Act, 1985. 

S.2 The BE and RE (2001-2002) and BE (2002...2003) are as 
follOW11:-

(In crore of Rs.) 

BE (2001-2002} RE (2001-2002) BE (2002-2003)! 

Po• 0.18 0.16 0.111 

Non-plan 1.52 1.31 1.33 

Tota! '-"' 1.47 1.51 

5.3 The Ministry has furnished a statement showing the nwnber 
of cases !hat came up during the last five years:-

1999-2000 2000-20111 2001-20112 

""'"'' ""'""""' ""'""' """"""" ""'""' p~"" 
1130443 139558 '"'" 115005 951637 "'" 
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5.4 Giving reasons for decreasing number of cases booked and 
<onvictvd, the Mir11stry h•• 'tJlod that the Stal!IS enforce the Weights and 
Measures laws. The figures provided are• contpilation of data re<:<>ived 
fro1n lhc Slates. The reasons for the decrease in number of cases booked 
and convicted have to be obtained from the States. 

5.5 Asked whclher the St.le Government is satisfied with the 
over.ill perform.1nce o/ Weights and Measures Department, the Ministry 
ha.< s1,1ted lhal the tcchnic~I infrastructure of the Weight• and Measures 
Ocpartn1ent' had lo be i1nprovcd in line with the developments in the 
technology. However, there were resource constraint> due to which a 

proposal f<>r utilizing the infra-structure available with non-Go•·ernment 
°""'l<>r private org.1nisation> fnr Yrrification of Mlphistlcatcd weighing and 
111easuru1g instruntents w,1s under consideration. To augment the 
inspection done hy weight' and measu,..,,. officials, vigilance of 
Consume"' '' al'" required and that Voluntary Consumer Organisations 
,11><> have a role lo play in ll11s. 

5.1> AskC'd wh<'ther the State GovC'rnmcnts have hccn advi•C'd to 
<treni;then their ••nfnr<"e1nent m.ichinerv hy \vay of equipment f.,r 
1nodernizing their 1,,horah>r1e<, the Mini•try in a suh•equent reply 
furni<he<l to the ('onunittc"' h.1~ stated that the State Governments were 
r~<JUC>l<'d [(O 1.1ke •teps to i111prove the enfo1"<;en1ent of the Weight< and 
Mea<ures laws in the States/UT s. 'I hey \Vere requested tu m>ke pr<>vision 
in their T e11th Five Ye,1r l'l.1 n to 1111prove the technical Standard> of the 
lahoratories and the technical cap.lbility of their enlorcen1ent al'\en<"ic>S. 
Co pr of the letter d.1ted 10. JU.2001 .id dressed to the State Governments 
in thi,; regard is enclo<ed .1< A11ne~ure 'F'-

5.7 l'he Committee is not at all satisfied with the activities 
of the Weights and Measure• unit of the Ministry The reply of the 
Ministry furnished to the Committee that lhe reason for decrease 
in the number of cases booked and convicted have tn be obtained 
from the States clearly speaks their lack of coordination with Stale 
Governments. The Ministry themselves have ag...,ed that the 



technical infrastructure of the Weighh and Measures Department 
has lo be improved in line with the development• in technology, 
that it has not been augmented oo far due to reo.ou""" conolraints, 
is not convincing to the Committee. In the opinion of the Committee, 
Weight• and Measures laws from the basis of rommercial transactions 
in a c!vili~ed oociety and if the laws framed by the Government 
are not honoured properly, then the poor consumer is likely lo be 
cheated in all eventualities. The Committee, therefore, very strongly 
recommend that the matter should be taken up with the State 
Governments on priority for overall improvement in the perfonnance 
of Weight• and Meaoures Dep.arlment. The laws in this regard should 
be strictly enfor<:ed so that the ordinary peniOn is not cheated. State 
Governments should be persuaded lo make provision in their Tenth 
Five Year Plan to improve !he technical standar.Js of the laboratory 
and the technical capacity of the enforcement agencies The 
Committee att also of the opinion that the Govemment should have 
a thorough monitoring over the functioning of Weights and Measur<:• 
Departments of the States on a regular ba•is. 

New DELHI; 
12 April, 2002 

DEVENDRA PRASAD YADA V, 
C/Jainnan, 

Slan1/i,,g Con .. n1ttcc on Too<I, 
Civil Supplies and P11l•/ic Distrib11tio'1. 
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PART II 

MINUTES OF THE SECOND SITTING OF THE STANDING 
COMMITTEE ON l'OOD, CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION HELD ON THURSDAY, 

THE 28"' MARCH, 2002 

The Committee sat from 1Cl.30 hours to 11.45 hours. 

PRESENT 

Shri Dev.:ndra Prasad Yadav - Chainnan 

MEMB~R$ 

Lok Sabha 

Shri Sahib Singh Venna 
Shri Shyam Bihari Mishra 
Shri Ra1J1eshwar Dudi 
Shri Tara Chand Bhagora 
Shri A.P. Abdullakutty 
Shri BaJU Ban Riyan 
Shri Rajbhar Bahhan 
Shri Ezhilma\ai Dali! 
Shri Jai Prakash 

Rnjya Snbha 

Sm!. BimN Raikar 
Sm!. Gurcharan Kaur 
Shri Lajpat Rai 
Shri Dawa Lama 
Shri Anil Sharma 
Dr. (Ms.) P. Selvie Da• 

5ECRE.TARlAT 

1. Shri Ram Autar Ram 
2. Shri A.S. Chera 
3. Shri R.S. Mishra 

foint s.,rctniy 
~pirty Secretary 
Under Secretary 



W1TNESSES 

Miniotry of Conoumer Affairs, food and Public Distribution 

(Department of Consumer Affairs) 

1. Shri S. Nautiyal, Additional Secretary 

z. Shri Manoranjan, Additional Secret.:iry and Finance Ad\ i•er 

3. Dr. Kalyan Ralpuria, Economic Advisor 

4. Shri K.M. Sahni, Director General (BJS) 

5. Shri Partha,..rthy Mitra, Managing Dire<:tor, Suf"'r Ba~ar 

6. Shri Ram lqNl Singh. Chairman, NCCF 

7. Shri Bhagwati l'ra,ad, Managing Director, NCCF 

8. Shri A.K. Bhatt, Chairman, forward Markets Commission, Mumbai 

9. Shri Ba\dev Chand, Member (FMC) 

10. \Jr. Kewal Ram, Men1ber (FMC) 

Z. At the Olltset, the Chairman welcomed the representatives of the 

Ministr\' of Consumer Affairs, Food and Public Distrihuhon (l)cpartmenl 

of Consumer Affairs). The Chairman then asked the Sccrctan• concerned 

to introduce his colleagues and the Secretary introduced his colleagues 

aaoordingly. 

3. The Committee then di!<Cussed with the representatives of the 

Ministry nf Consumer Affairs, food and Public Distribution (Department 

of Consumer Affairs) the various point• arising out of List of Poillt• on 

Demands for Grant• (2002-2003). The queries rai•ed hy Mcmben. were 

resolved l:>y the repre,entativcs of the Ministry. The evidence was 

concluded. 

4. A verNtim record of the sitting ha• been kept separately. 

Tl1c CoP>un•lfC<' ll•c11 adjonn1erl lo "'cc/ 11g11i" al 12.00 l1011rs. 



MINUTES OF 1lfE THIRD SITI'ING OF 1HE STANDING 
COMMITTEE ON FOOD, CIVIL SUPPLIES AND 
PUBLIC DlSTRIBtmON HELD ON THURSDAY, 

THE 11'"' APRIL, 2002 

The Committee sat fMm 12.00 hours to 13.'.IO houno. 

Shri Devendra Ptasad Yadav - Chaimum 

MlMllERS 

Lok Sabha 

2. Shri Sahib Singh Verma 
3. Shri Ram Naresh Tripathee 
4. Shri Namdeorao Harbaji DI-the 
S. Sml. Preneet kaur 
6. Shri Tara Chand Bhagora 
7. Shri A.P. Abdullakully 
8. Shri Baju Ban Riyan 
9. Shri Rajbhar Babhln 

10. Shri Ezhilmalai O...lit 

IUli!f' S.Wlra 

11. Smt. Bimba Ralbr 
12. Smt. Gurcharan K.aur 
13. Shri Ltjpal Rai 
14. Dr. Swami Sakshi Ji Maharaj 
15. Shri Vijay Singh Yadav 
16. Dr. (Ms.) P. Selvie Das 

$ECRETAJUAT 

1. Shri &.Im Autar Ram 
2. Shri A.S. Chera 
3. Shri R.S. Mishra 

Joint S«n:tary 
Dtputy S«n:tary 
Under~ary 



" 
(i) Consideration and adoption of Draft l'lflf!enlh Report 

2. The Committee mnsideted and adopted tlte Draft Fifteenth Report 
on Demands for Grants (2002-2003) 1'1!1.ating to the Department of 
Ct111sun1er Affairs, Minisby of COl'lllumer Att1i:rs, Food and Public 
IY1slr'lbution. 

(ii) Conli.derati°" and ad.opt!G" ..t Draft Shdeettth lkpwt. - - -
4. The Committee, thereafter, authorized the Cha~n to 111ake 
con.equential changes arising out of U... factual verification of the reports 
by the Departments of CDnSUmer Affairs and food and Public 
Dis!rihulion of the Ministry and preoent/lay the sam.. in both the Houses 
of J'"1l1,1111ent. 

11u: Committee then lldjolfrned. 

•" N"' ,..latod '" th;. Repon. 
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ANNEXURE'A' 

INFORMATION KEGARDlNG FUNCTION AU 
NON·FUNCTIONAL DISTRICT FORA 

(Distrid fora) 

States No. of Functional N~- "''" District funclional 

'rn• 
2 3 ' ' ' 

Andhra Pradesh " " 0 31.12.2001 

A & N Islands 2 2 0 31.12.2001 

Arunachal Pradesh " B 0 31.12.2001 

Assam 23 23 0 30.9.2000 
Bihar " 20 " 31.12.2001 

Chandigarh 2 2 0 31.12.2001 

Chhattisgarh " " 0 31.12.2001 

D & N Haveli I I 0 20.11.2001 

Daman & Diu 2 2 ' 31.12.2001 

Dell11 ' ' " 31.12.2001 

""' 2 2 " 31.12.2001 

Gujarat " " " 31.12.2001 

Haryana " " " 31.12.2001 

Hima~hal Pradesh " " " 31.12.2001 

Jammu & Kashmir 2 2 0 31.10.1~97 

Jharkhand '" '" " 30.6.2001 

Kamataka 23 " 2 31.12.2ll01 --

" 



. 

' ' ' • ' ' 
"· Kerala " " ' 31.12.2001 

"· Lakshadweep ' ' " 31.12.2001 

'"· Madhyil Pradesh " '" 1 31.12.200 

"· Maharashtra ,. " ' 31.12.200 

"· """"" ' ' ' 30.6.2000 

"· Meghalaya 1 1 ' 4.12.2001 

"· Mizoram ' ' ' 30.9.2000 

"· Nagaland ' ' ' 2(1.11.200 

"· °""' " " ' 31.12.:ZOlll 

"· Pondicherry ' ' ' 31.12.2001 

"· Punjab " " " 31.12.2001 

"· Ri)uthan " " ' 31.12.200 

"· Sikkim • • ' 31.12.200 

"· Tarnilnadu " " 1 31.12.200 

"· Tripura ' ' ' 31.12.2001 

"· Uttar Pradesh 14 .. " 31.12.2001 

,.. Uttaranchal " n ' 31.12.2 

"· West Bengal " " ' 
lmAL "" '" .. 
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ANNEXURE'D' 

UST OF DIRECTORS ON THE BOARD OF 
SUPER BAZAJt, DELHI 

N~• Desigruilion Address SOM 

L Shri S. Nautiyal Chairman Krishi Bhawan Nominated 
Addi. Semtary New Delhi-1 on 14/3/2000 
Departnu'nt of Consumer AffaiB 
G.0.1. New Delhi 

' Dr. Kaiyan Raipuria Vice Shastri Bhawan Nominated 
Economic Adviser Chairman 
Department o/ Consumer 
Affairs, G.0.1., New Delhi 

' Managing Director Member 92, Deepali Nominated 
NCCF, New Delhi Nohru Place 

New Delhi-19. 

•• Commissioner Member Govt. ofNCT Nominated 
Food & Ci\'il Supplies Delhi, 
Delhi Administration, New Delhi-6 
Delhi 

'· Controller of Acoounts Member Krishi Bhaw•n Nominated 
Department of Consumer New Delhi-1 
Aflairs G.0.1. New Delhi 

•• Sh. B.K. Dev Varma. Member Krlshi Bhawan Nominated 
Joint Secretary, New Delhi-I 
Dia Food&: PD 

'· Sh. R.N. Das Member Krishi Bhawan Nominated 
Joint Secrewy, New Delhi-1 
Dia Food & PD 

• Smt. Rajni Rajdhan, Member Krlshi Bhawan Nominated 
Joint Secretary, New Delhi-1 
Dlo Food&: PD 
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Name Designation 
... _ 

S•~ 

'· Sh. S.K. Aloi<, Member 88, Godavari Nominated 
!AS (Retd.) Apptt. Alaknmda, 

N . .,.,,.._, 

"· Sh. Raj Singh MaM M="" U·12.9, Pliant "-' Pura, Delhi-34 

n. Sh. Narender Kumar Member AB-55, Mjan E-
Gus Wali Nagar, 

R.ohlak Road, 
Peen. Garhi, Delhi 

"· Sh. Gauri Shankar Meinl>er l0/7, Ganeoh Bldg. E~"" 
Mondhra Roahan Pura, Oelhi 

"· Mohd. Safi Member Y-9, Turlanan Gate E"'"' 
N~""""-

" Mukesh Bhatt M-"" Shop No. 31 """" ~Bai Mkt., 
New Delhi. 

15. Sh. lndu Shekhar Member Shop No. 6 ""'"' '!<.""""' 
New Delhi 

"· Sh. P. Mitra, MD Member Connll!lllht Plare C'.onvenor 
Riljeev Chowk. 
New Deihl-I 
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'· Mis M.M. Goel (Moklr 3.12.1976 1 year ~~ 83 of total Presently un· 
Parts) (!NA) &aln subject der litigation 

to minimum No income at 
of Rs. 30 per ,,,....., 
'" 

•• Or.(Mn.) P. Venkatesb- 31.7.1973 'y<M ~ 153 of turn- PRSently un-
war.an oversubjedto der litig1tion 
(Dental Clinic) (Sub• minim\lll\ of Theputyhas ·-· Rs.10perday --(i) Dr. (Mrs.I Nancy ~ul sublet "' premises to 

"'· (Mrs.) ~ 
Nancy kaul 
No income at , ...... 

'· Sh. T.A. Chauhan (Tai- 15.t.1970 ,,~ ~~ 15% of net Pr<:aently un· 
loring Shop) (INA) turnover sub- der litigation 
-Appolo ject to mini· No income at 

mumofRs.20 ,,,....., ,. .. , 
•• "'· (Mr1.) Dh1rma 22.1.1977 No< For setting up a clinic Rs. 30/· ~ 

Chatrerji CINA) - for gynaecology per day 
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To 

F. No. WM·l5 (1)/2001 
Govemment of India 

ANNEXURE-'F' 

Ministry of Consumer Affai.-,,, food & Ptiblic Di•tribution 
Department of Consumer Affairs 

The s...,retaiy, 

Krishi Bhawan, 
New Delhi-110001. 
Dated 10.10.2001 

In charge of Legal Metrology (Weights and Meilsures) 
Alt Stales and Union Territories. 

SUBJECT : Proposnls for incorporntion 111rdcr the Tenth Plan of the States 
nnd U11io11 1Crritories-F<'gnrding. 

It is found that effort• of the w.,;ghts and Measures Departments 
to enforo. the provision of the Weights and Measures L:iws are seriously 
handicapped because of inadequate facilities and "<\Uipments. TI1c 
s!atldards lahnratories generally have outdated "<\uipments. Such 
inadequ,1cics lead to ineffe<:tive implcmen~1tion of the laws, which 
advct'S<'ly affects the interests of the consumers. 

It is therefore requested that adequate provision he made in the 
Tenth Plan to improve the te<:hnical standards laboratories and their 
capabilities in the Sl.3tes/UTs sn that the enforcement agencie• are able 
to discharge the functions effectively. Some suggestion. for achieving this 
obje<'live are contained in the •tatement enclosed. 

Yours faithfully. 

Sd/-
(P.A. Krishnamoorthy) 

Dir"Ctor. Legal Metrology 

Copy to: Controller of Le~l Metrology, All States and Union Terrilories 
lor information and necessary action. 



AN!'iEXUR£ 

1- Sttl'ngthening of Standards Laboratories 

Standards laboratnrie• are maintained hy the State Government• at 
different centers location~ "'here appropriote standard weights and 
measures are maintained. It is found that equipments in many of the 
standards laboratories are worn out/uutdatcd due tu constant use. 
<:nnsequent!y this results in P"''' ma1ntci1ance of acruracy of Weights 
& Measures u....:I in trade and <0ommercial 1ran,actinn. Be•1de•, under 
the National Accn:dit.1tiun fur Laboratories scheme, all the laboratories 
undertaking calibration work would have to get thcn1sevlcs accredited. 
This will go• lung way in improving the quality uf mea,ure1neot' and 
ensure credibility in mc&Surcn1cnts. There is need ther<!fore lo replace the 
existing working standard halana>s with digital type balances of 
approprialc aeeura<"y. This will also modernize the laboratories 
in keeping with development in the field. Each set of Working 
S~1ndan:I balances of digital type may CDntain the following •landard 
balana>s. 

Cap.ocity Scale interval 

' g 
20 kg 0.1 g 

' " 10 mg 

200 g 0.1 mg 

The approximote cost of .1 set of 4 balances would be about 
Rs. 3 lakhs. 

2. Strengthening of enforcement activities with reference lo 
verifi~ation of weighbridge• by providing testing kits. 

The Weights and Measure• Deportment in the States/Union 
Territories generally do not have adequate infra•tructure for testing 
weighhridges. As most of the bulk weighing of goods like steel, cement, 
food gr.11ns, fertilizers etc. is done on wcighbridges, maintenance of their 



accuracy is of P'"'" iiuportance to lhc e«>nnmy of the country. For this 

purpo5e it is SU!l,gCS!cd tht one 1nobile van fitted w;th crane and higher 

denomination weight~ t>c n1a1nlained for ensuring the accuracy of the 

weighbridg.-s. The test wagons could be moved frnm place lo place with 

a squad of 3 personnel for verification/ inspe<:lion of \Veighbridg.-s. Each 

mobile van fitted with a .:rane ;, likely to cost around Rs. 6 lakhs. The 

higher denomination weights of the order of SO tonne is likely lo cost 

.1rnund Rs. 8 lakhs @ Rs. 16 P"r kg. 

3 Cuation of enforcement wing in the Stales for net content 

checking at factory pumises 

The Standards of Weight• & Measure> (Packaged Commodities) 

Rule>, 1977 provide< for checking of the net content• contained in" 

pack.igc ""a> lo ensure the correct quantity of commodity in the pack.age. 

Enfon-ment of the Rules i; inad.,quale. Ensuring the quantity contained 

in the 1>acbges will go a long way in protecting the interest of the 

consumer•, a separate enforcement wing 1nay be created for thi> purpose. 

So that the personnel can inspect the manufacturers premises and carry 

out the net content checking of the packages regularly. One set of !..,,ting 

kit a1nsi;ting ol weighing instrunlettts programmed lo the needs lilted 

1vith printer etc, i> bk.el)" to cost R•. 2 lakhs. 

4. V~rification of Clinical Thermometers 

C\inicla thcrmnn1eter• arc 111casuring instromenb! regulated under 

the Standards of Weight• and Mea>ures Act, 1976. The specification of 

chnical lhermllm.,tcr has been opecilied ln the General Roles and the 

prucedure for the te.<ting and verification is also pr....crihed. However the 

lac1htics available ill the Stale» lor the Verificatinn of clinical 

tl1ermon1cters ;, either in ,,de<11L1t., or tton-e~i,tent. ·rhcrc are "'ide spread 

co111plaints that clinical lher111omcters sold in the 1narket arc often 

illaccuratc. ll is therein I'<' '"'•"<'s,ary that adequate facilities for ver1ficalion 

uf the elinical lhcrmonlcle"' arc set up. Th~ cost of eqoipm~ttN required 

,., approximately R,. ~ J,khs fur one set comprioing lhr..., water bath• 

of+or-1.l.05"(: .lCcur.lC}'• Sl't nf '"" >!,>ndard thetmoniel<'r' f<1r ~~ch b.\th. 

; centrifuge """ a <lop ,v,1tch. 



 


